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CENTRAL ADMINISTRATIVE TRIBUNAL 5
ALLAHABAD| BENCH
Original Application No, 50 of 1993 |
. i | |
Anil Kumar Yaddy : esses Applicant
| Versus

Union of India and Ors | e+ o Respondents

HON 'BLE MR . MAHARAJ DIN, MEMBER(J)

The applicant has| approached this Tribunal

seeking the re lief of compassionate appointment under

section 19 of @he Administrative Tribunals Act,

| |
2, The father of thel applicant late Sri Beni Madhav
Yadav was a permanent and|confirmed labour in 508 Army Base

| | |
Workshop, Allahabad, he was allotted ticket No. 4839, He

served the ep%rtment for |more than 22 years and had dieh

on 20.1.85 in harness, The widow of the deceased emplOyée

after the d atﬁ of her hugband submitted application seeking

élst son who is the applicant.

The application submitted|by the widow of the degeased

emp loyee wa eﬂy&ﬂy@dﬁyidj
by which she was informed|that th@ name of her eldest son
!

letter dated 9.5.89(Ajnexure 2)

has been re islered in th@ Waiting list and it is put at

| |
510 no, 210 ‘ rh.
| whe |
Be Th aﬁplicantAis the son of the deceased emp loyee

|
has not been given any appointment so far, so he has
approached this Tribunal.||

4. "I have heard thel|learnéd counsel for the parties

and perused the record of||this case.
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B The application movéd by the mother of the applicént

Mm*(éécad P ,

fer—eplt vide (phnexure Azj] in the year 1989. Thereafter,i
the respondents ibformed thel applicant vide letter dated |
12, 10.89(Annexure§ 3) that hd|was being considered for appoint-

ment as labour in% the pay sdale of Bs,750/- in the wprkshop.f

He was also requikd to SUbj t certain do%n@;gts. The applican
| Lo errms |
-t in reply of that letter bmitted( and also moved| repre S@e

ntation (Annexure 5) dated 27.3.91 requesting to provide
employment, The representatiion has not been replied so far.

6. Thus conéidering these facts and circumstances of
the case the application is partly allowed with the directi}on
&6 the respondent; either tO'prdvide the emplOyment' to the |
applicant or to dispose of hiw representation (Annexure AS) wik
5]2%%& reasoned d speaking order within a period of|three
months from thfdate of commuUnication of this order, There

will be no order as to costsi

Dated; Jith January, 1oo4 |

(Uv)




